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Date ¢ 5=-2-1990,

None present for the applicant. . 4q¥

MroVeSeMasurkar,Counsel appears
for theReSpondent Nos 1 and 2 who
has stated that reply dtd.19-9-1989
opposing admission may be taken as

final haasiﬂngv@1 R

Nobody is present on bbhalf of
Respondent Nos.2 and 4, although they
have been served, Regspondent Nos,

3 and 4 have also not filed their
reply today. :
»

Mr ,Masurkar submits that
similar cases are pending before the
various benches of the Tribunal and
the respondents have filed
application to the Principal Bench
under Section 25 of the C.A.T. Act,
Mr,EeKeThomas,Advocate has not filed '
any rejoinder todayy

Adjourned to 20=4=1530 for
filing rejoinder and further

directions,
/\ N~

y. Registrar.
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